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After the Minister makes a statemenr,
no questiong ean be asked. 1t is not
the Bpeaker's discretion. I go by the
rules
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MR SPEAKER
anything

SHRI SOMNATH CHATTERJEE
¥ am drawing your atlention to one
sentence 1;; this statemenlt You were
pleased 1o observo that as the rules
are, on sub-judwe matleig no discu:-
mon js allowed. This gentleman, Mr
Govind Mishra, made certain publia.
tions 0 his own newspaper

1 am not allowing

MR SPEAKER. To which the
Minister has replied now

SHRI SOMNATH CHATTERJEE
indirating. apparently the delence he
18 going o take in the pending eriminal
proceedings. The hon, Minwster has
made a romment on his defence, He
says that the statement of Shri Mishra
s also incorrect H. could have said
that a statemeni was made by Mr.
Mishra. But the Homes Minster shoud
not pass judgment on thal. That 1s
bound to affect the proreedingg in the
court in the mailer Therefore, with-
oul passing any comment, he could
have said it.

MR, SPEAKER: I would not pre-
vent any guestion if the rules allow 1

SHRI SOMNATH CHATTERJEE:
I am not putting & question. Thispart
of the gtatement of the Home Minister
saying that that part of his defence Is
incorrect should be deleted.

**Not recorded.
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(Interruplions)

MR SPEAKER: I am not caling
anybody

(Interruptions)

MR SPEAKER: Shri Daga—! am
calling $hri Daga, He is not listemng
to me.

SHRI SHYAMNANDAN MISHRA :
What about the motion which we
passed 1§ monthg ago” That {s pre-
iudicial to the course of justice? Would
you be prepared to expunge thatl
motion?

MRt SPEAKER Which motion?

SHRI SHYAMNANDAN MISHRA:
The motlon which we had passed 14
muonthg hack

MR SPEAKER The Minister has
already made a statement. Now', I am
going to the next item,
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CODE OF CIVIL FROCEDURE
(AMENDMENT) BILL

APPOTNTMENT OF A MEMBER 71O THNB
JOINT ('OMMITTEC

SHRI M. C, DAGA (Pali): On be-
half of Shri I. D. Kotoki, I beg to
move*

“That this House do recommend {o
Rajya Sabha that Rajya Sabha A0
appoint a member of Rajya Sabha

s w o s e




267 Code of Civil Pr.
(Amdt.) Bill

[8bri M. C. Dagal

to the Joint Committee on the Bill
further to amend the Code of Clvil
Procedure, 1808, and the Limitation
Act, 1983 in the vacancy caused by
the death of Shri Nawal Kishore and
do communicate to this Houge the
name of the member so appoinied
by Rajys Sabha to the Joint Com-
mittee.”

MR. SPEAKER: The question is:

“That this House do recommend to
Rejya Sabha that Rajya Sabha do
appoint a member of Rajya Sabha
to the Joint Commifiee on the Bill
further to amend the Code of Civil
Procedyre, 1908, and the Limitation
Act, 1983 in the vacancy caused by
the death of Shri Nawal Kishore and
do communicate to thizs House the
name of the member so appointed
by Rajya Sabha to the Joint Com-
mittee.”

The motion was adopted.
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RULES COMMITTEE
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Code of CWil Pr. 268
(Amdt.) Bill
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HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMATAH): I beg to move-

“That this House do agree with
the Sixth Report of the Ruleg Com.
mittee Taid on the Table on the 2nd
May, 1875."

MR, SPEAKER: This question is:

“That this Houge do agree with
the Sixth Report of the Ruleg Com-
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mittee fald on the Table on the 2nd
May, 1978."

The motion was adopted,
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